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ACT No. XI 6r 1869.

PASSED BY THE GOVERNOR %ENERAL oF Inpia 1¥ CoUNCIL.

( Received the assent of the Governor General on the 18th March 1869),

An Act to make better provision for the collection of Land Customs on certain
Joreign frontiers of the Presidencies of Fort 8t. George and Bombay.

1. This Act may be called the “TLand Customs (Madras and Bombay)
Short title. Act, 1869,” and extends only to the terrifories for the time
being respectively subject to the Governor of Fort St.

Extent of Act, : il ar of B i i
xhentob Ac George in Council and the Governor of Bombay in Council.

2. Act No. VI of 1844 (for abolishing the levy of Tramsit or Tnlund
Repeal of enact. CUStoms Duties; for revising the Duties on Imports ond Exports
ments. ‘ by sea, and for determining the price at which Salt shall be
sold for home consumption within the territories subject to the Government of Fort
8t. George), sections 7 and 16, and Act No. XXIX of 1857 (to make better
provision for the collection of Land Customs on certain foreign frontiers of the
Presidency of Bombay), seetion 3, are hereby repealed.

3. Duties of eustorns shall be levied onr goods passing by land into, or out
Dt . of, foreign European settlements situate on the hines of coast
uties on frontiess W . . . . .
ofttlforeiggl European within the limits of the said territories at the rates preseribed
serements in the schedules to Act No, XVII of 1867 (to amend the law
relating to Customs Duties), or any other law for the time being in force relat-

ing to the duties of customs on goods imported and exported by sea.

4. The Tocal Government may declare, by notification - in the official
Gazette, that the territory of any Native Chief not subject to

o Nies on frontiers 4y Surisdiction of the courts and civil.authorities of the
territories under such Government, shall be deemed for the

purposes of this Act to be foreign territory ; and may declare goods passing into or
out of such territory liable to the duties specified in the schedules to the said
Act




- of 1867 or any other law for the tlme being in force relating to
is-0f customs on. goods imported and: Xﬂforted by sea; ‘and goods' so pass-
mg shall thereupon be liable to the dutles aforesaid,

.

5. Sofaras regards the territories sub eet to the Governor of Fort St. George

in Council, the unrepedled provisions of the said Aet No. VI

“,ﬁ(}fﬂlﬁat%ogutﬁs%d of 1844, and so far as regards ‘the territories subject to the

goods. Governor of Bombay in Council, the unrepealed provisions of

the said Act No. XXIX of 1857, relating to the levy of duties and to dutiable

goods shall, mutatis mutandis, apply to d"uties_ ‘_leyied and goods liable to duty
under or by virtue of this Act.




